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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATHON .
New Delhi, the 27th January, 2010

SO0 IPEL— WHEREAS, the Sulmaapur Natonal Park (about 15 km from Gurgaon and
abwrut 45 km from Delhi) s important awd known for agquacde avifauna where abour 30 (00
hirds belonging to about 250 species bave been listed in this park during winters and the
moportant  bieds  visiong this park are Pelicans, Cormorants, [lerons, Egrets, Storks,
Flamingoes, Geese, Ducks, ete, .

AND WHEREAS, a number of territonal birds of Indian ongin stay here the year round,
breeding of Saras, Crane and the Rare Black Necked Stork have been recorded in this park
and as regards biodiversity of this Naticnal Park, the for of this area is represented by semi
amd vepetation owside it, and » typical aquatic vegetation of the lakes in plains of North
| el

AND WHEREAS, it is necessary o cotserve and protect the atea up to five kilometers
trom the boundary of the protecied area of Sultanpur National Park a5 Eco-sensitive Zone
from ecological and environmental point of view,;

AND WHEREAS, a draft notificanon under sub-secuon (1) and clauses (v) and {xav] of sub

section (2) of sectivn 3 of the Environment (Protection) Act, 1966 (29 of 1986) was
published in the Gazete of India, Exremordinary, vide notfication of the Government of
India in the Ministry of Favironment and Forests, vide number 5.0. No. 364 (), dated the
29" January 2009, as required under sub-rele (3) of rule 5 of the Environment (Protection)
Rulcs, 1986, inviting objections and suggestons from all persons lkely m be affected
thereby, within a penod of sixty days from the date on which copies of the Gazetie
contaning the said notnfication wen: made svailable to the public;

AND WHEREAS, copies of the Guzette contuning the said noofication were made
available to the public o the 297 January 2000,

AND WHEREAS, all objections and suggestions received n response to the said drafi
notficaton have been duly considezed by the Centrel Governmens,

NOW, THERFFORL, in cxercise of the powers conferred by sub-sectzon (1) and dauses
{v) and (xav) of sub - seetion (2} of secnion 3 of the Environment [Procection) Act, 1986 (20
of 1986) read wath sub-rule (3) of nule § of the Environment (Protection) Rules, 1986, the
{entral Government hereby notifies the area up to five kalometers from the boundary of the
protected area of Sultanpur Mational Park in the State of Hurvana { as shown in the map
annexed to this pouficanon as Aanexure), as the Eco-sensiove Jone [herein after called as
the Eco-sensitive Zone), namcly;

2. Boundaries of Eco-sensitive Zome. = (1) The said Eeo sensimve Sone s the area up 1o
tive kilometers from the boundary of the protected area of Sultanpur National Park situated
in the Gurgaon Distnet of Haryana berween 28° 24' 007 1o 20 32 00" North latitude and
between 76" 48" 00 to 76" 58" (0" Eas: longide,

(2) The map of the Feo-sensitive Zone 15 at Annexure and the list of the villages falling
within five kilometers distance of the boundary of Sultanpur Matenal Patk in the Feo-
sensitive Zone are as follows, namely:-
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' Mankraula, [hanjraula, Moharmnedpuer, Path, Dhanawas, Wazirpr, Dhani, Ramnagar,
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Stkhawala, Ghan Harasru, Tughlakpur, "aya Bihar, $aliowas, lgbalpus, Saidpur, Khaintawas,
Hamarpur, Chandu, Omnapar, Bidhesa, & uhtanpur, Harsinghwali, Dhani Mirchivali 1hani,
Sadhrana Barmnpur.

(3) All activities in the Sultanpur Nagoaal Park are being grverned by the provisions of the
Wildlife (Protection) Act, 1972 (53 of 1972)

3 Zonal Master Plan for the Eco-sensitive Zone: -

(1

(2)

(3)

(4)

(3)
(6)

(7)

(8)

(9

(10}

(11)

(1)

A Zonal Master Plan fior the Eco-sensitive Zone shall he prepared by the State
Government within a period of onc year from the date of publication of this
notification in the Official Gazette and approved by the Minustry of Environment
and Forests, Government of India,

The Zonal Master Plan shall be prepared with the involvernenr of all concerned State
Departments of Frvironment, Forest, Urban Development, Tourism, Municipal
Department, lrrigation and MWD (Buildings &Roads) Department, Revenue
Department and Haryana  Stare  Pollution Contral  Board  for inteprating
environmental and ecological considertions inmo it

The Zonal Master plan shall provide for restoration of denuded areas, conservation
of existing water bodies, management of eatchment aress, watershed management,
groundwater managemnent, soil and moisture conservation, needs of local comdnunity
and such other aspects of the ecology snd environment that need artention.

The Zonal Master Plan shall demarcate all the existing and proposed  urban
sertlements, village settlements, types and kinds of foresrs, agricultural aseas, fertile
lands, green areas, horticultural aseas, orchaeds, lakes and other warer bodics,

1t shall exempt all canals and drinage works.

No change of land use from green uses such us orchards, horteatiure areas,
agriculture parks and othess like places to pon green uses shall be permited in the
Zonal Master Plan, cxcept that strictly limited conversion of agreulural lands maybe
permutted o meet the residential needs of the existing local residents together with
natural growth of the existing local populations, improvement of roads and bridges
infrastructure, construction of public utility or eommuniry buildings withour the
prior approval of the State Government

The planned urbanisation proposec it the development plans shall be approved by
the State Government for the respective controlled areas.

The Zonal Master Plan shall be a reference document for the State Level Muomitoring
Committee for any decision 1o be mhen by them including consideration for
relaxation, '

The Zonal Master Plan shall indicate measures and ly down stipulations for
regulation of traffic.

Pending the preparation of the Zonal Master Plan for Eco-sensitive Zome and
approval thereof by the Ministry of Env.ronmeat and Forests all new constructions
shall he allowed only after the proposals are scratinized and approved by the
Monitoring Commirtee as referred in paragraph 5.

There shall be no consequenial reduetion in Forest area, Green area and Agricultural
area.

The State Government shall prescribe addidonal mensures, if necessary, in
turtherance of the objecdves and for giving effect to the provisions of this
nofification.

4. Regulated or restrictive activities in the Eco-sensitive Zone: - The following
sctivities in the Eco-sensitive Zone shall be regulated in the manner provided herein,
namely:-



]

283

THE GAZETTE OF INDIA : EXTRAORDINARY _|ParT UI—Skc. i)

(a) Industrial Units
{ii Mo establishment of cew wood based indusory within one kilometer from the
boundary of the Sultanpur Manonal Park;
{ii) Mo cstablishment of any new polluting or kighly pollutng |nﬂl.15tn within one
kilometer from the l:mundm: of the Sultznpur National Park.

(b)) Comstruction Activities

il Mo construction of any kind shall be ailowed from the boundary of Sultanpur
National Park to a distance of three hundred meters, except tube well chamber
of dimension not more than one thousand oobic inches;

(i) The constructon of any bulding more than two storey (twenty five feet) shall
not be allowed in the area falling between theee hundred meters to five hundred
meters from the boundary of Sultanpur Natdonal Park:

{iil) The laying of new high tension transmission wires shall not be allowed from the
boundary of Sultanpur National Park to a distance of five hbundred meters.

(c) Quarrying and Mining
(i)  Mining up to one kilometer shall not be allowed from the boundary of the
protected area of Sultanpur National Park;

(i) Crushing activity up o one kilometer shall not be allowed from the boundary of

the protected arca of Sultanpur Nadonal Park.

(d) Trees:- Felling of trees on forest and revenue land shall be subject to the approved
management plan by the Central Government or an authority nominated for that purpose.

(c) Watern:-

(i} Exteaction of ground water shall be perrmutted only for the bona-fide agneulral and
domestic consumption of the cecupier of the plot

(i) No sale of ground water shall be perrirted except with the prior approval of the State
Ground Water Board.

{iif) All steps shall be taken 1o preven: contamination or pollution of water inclading from
agriculture.

() Noise pollution:- The Environment Department or, as the case may be, State Forest
Department of the Government of Haryana shall be the surhority 1o draw up guidelines and
regulatinns for the control of noise in the Eco-sensimve Zone.

(g) Discharge of efMuents:-

(i) No untreated or industrial effluent shall be permitted 1o be discharged into any water
body within the Eco-sensiive Zone.

(i) Treated effluent must meet the provisions of the Water [Prevention and Control of
Pollution) Act, 1974 (6 of 1974)

{h) Solid Wasies:-

(i) The solid waste disposal shall be carded our as per the provisions of the Municipal Solid
Waste (Management and Handling) Rules, 2000 wmsucd by the Cenmal Government vide
notification mumber 5.0, No, 008 (F), dated the 25" Seprember 2000 a5 amended from time
to Hme.

(i) The local authorides shall dase up plans for the segregadon of solid wastes nto
biodegradable and non-biodegradable components. ;

(iii) The biodegradable material may be recycled preferbly through composung or
vermiculture.
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(iv] The inorgame material may be disposed in an esvironmentally acceptable manner ae site
identified outside the Heo-sensitve Fone, Mo burring or incineranon of solid wastes shall
be permitted in the Eco-sensinve #one,

5. Monitoring Committee :-

1) T exercise of the powers conlerved by sub-section (3) of section 3 of the Environment
(Protection] Act, 1986 (2Y of 1986), the Central Government hereby constitutes a
committee to be called the Monitoang Commirtee to monitor the compliance wirh the
provisions of this nonficatdn, .

(2 The Monitoring Committee referred (o in sub-paragraph (1), shall consist of not
fore than ten members so as to represent the following, namely; -
{a)  Deputy Commissioner, {rurggaon — Chairman;
(b) A representative of the Ministry of Environment and Forests, Government
of Indha - Member
{e}  One fepresentanve of Ivop-govermmental OQiganizations working mn the field
of environment (including hentage conservation) to be nominated by the

Central Governmen: - Member
(d} Repional Officer, Haryana State Pollunion Control  Board, Gurgaon —
Member.

(e} Semor Town Planner of the area - Member
() Distrer Wildlife Warden, Gurgaon - Member Secretary,

(3 The powers and functions of the Monitodng, Committes shall be restricted 1o the
monitoring of the campliance of the provisions of this netificanon only.

) In case of activities requiring prior permission or envirnnmearal clearance, such activities
shall be refetred 1o the Stare Level Environment Impact Assessment Authority constituted
vide notification of the Government of Tndis in the Ministry of Envitonment & Forests
number 5. O, 1533 {E), dated Seprember 14, 2006, which shall be the Con ipetent Aurhority
for grant of such clearances as per the provisions of the said nonfication.

) The Monitonng Committee may alse mvite representatives or experts from the
comcerned Departments or assodstions to zssst in s deliberations depending on the
reCUirements on issue to issue hasis

(6} The Chairman or Member-Secretary, as the case may be, of the Monitoting Committee
shall be competent 1o file complaints under section 19 of the Environment (Protection) Act,
1986 for non-compliance of the provisions of this notification.

[7) The Monitoning Committee shall sulamit its annual action taken veports by the 31 March
of every year to the Ministry of Eavironment and Forests,

{H) The Ministry of Environment & Frrests shall give directions, from ome ta tme, to the
Monitonng  Committee  for cffective discharpe of the functions of the Monitonng
Committee.

[F. Na. 30¢172008-E57)
Dr. G V. SHBRAHMANYAM, Scientist *(G°
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